189 Written Answers SRAVANA 9, 1902 (SAKA)

Loss of Railway Revenue

6340. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it has been glleged that
widespread fraud was prevalent and
the Railwayg were losing revenue on
high-freighted cargoes inscribed as
low freighted; ang

(b) if so, the details thereof and
the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b), No.
such gllegation has been received
from any quarter. However some
Hon’ble Members raised this issue in
the House and the Railway is taking
al] preventive measures as per extant
Rules according to which cases of
misdeclaration of goods, whenever
detected, are promptly dealt with
under the Rules to guard against such
malpractices. A penalty of charging
at double the highest class rate is
leviable under the rules on goods
detected as misderlared. There ix also
a statutory provision that any person
who gives such materially false
account and if he is not the owner,
the owner also, on conviction by @
Magistrate, is liable to pay a fine upto
one hundred and fifty Tupees per
guintal of the goods, in addition to the
rate at which the freight is liable
to be paid.

Criteria for Revival ¢ Indian Labeur
Conferenee

6341. SHRIMATI PRAMILLA DAN-
DAVATE: Will the Minister of
LLABOUR. be pleased to state:

(a) whether Government  have
finally decided to revive the Indian
Labour Conference;
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(b) if so, whether the criteria laid
down earlier for the representation
on the Indian Labour Conference will
be continued; and

(¢) if not, what is the proposed new
criteria for equal and adequate repre-
sentation for organised labour on the
Indian Labour Conference?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) to (¢). The pattern
of representation of labour and em-
ployers in the Indian Labour <Con-
ference is that decided py the Con-
ference itself. So far as workers’
representation iz concerned, it is based
on the verified membership figures of
the central organisations of workers.
There ar. now additional crganisa-
tions claiminz to bz of an All-India
character and seeking representation
on the conference. It has not been
possible to undertake a fresh verifica=-
tion of membership as some of the
onganisations have raised certain
doubts in regard to the verification
procedure. Effortg are being made to
sort them out. It is also proposed to
convene o broad-based (ripartite
Labour Conference which could inter-
alia discuss the future composition of
the rndian Labour Conference.
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